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Rohit Arya, J.&mdash;Heard.

1. The petitioners have flocked to this Court with skeleton petition styling under
Article 226 of the Constitution of India seeking direction to respondents/State to
provide "proper police protection to petitioners and not to register any case
against the petitioners."

2. Petitioners claimed to be major in age and further claimed to have married on
5/1/2016.

3. Except few lines in the memo. of writ petition that after marriage the
petitioners are being harassed by their parents, neither there is any averment to
the effect pin pointing harassment by any particular person nor nature of
harassment, such details of alleged incidents of harassment and place of
harassment in the entire petition. There is nothing on record to substantiate such
serious allegations against parents. Moreover, there is no complaint to the
respondents detailing the harassment to justify their apprehensions.

4. Under such circumstances, direct approach to this Court under Article 226 of

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/smita-gubreley-and-another-… Page 1 of 2



the Constitution of India for the aforesaid relief, in the opinion of this Court is in
a way tantamount to misuse of process of law and an attempt to obtain an order
in the nature of writ of mandamus without brining on record factual details
warranting interference. In such circumstances, it is not appropriate to entertain
such petition. However, if the petitioners have any such apprehensions, they are
supposed to approach in person the police authorities/local administration with
complaint in writing and only then the authorities may apply their mind to the
nature of allegations and the degree of apprehensions. No such efforts have been
made by petitioners in this case. Petitioners are always at liberty to approach the
police and police authorities are expected that they will do needful to protect the
life, liberty and dignity of petitioners considering the facts and circumstances and
apprehensions of harassment of the petitioners, keeping in mind the directions
issued by Hon. Supreme Court in the matter of Lata Singh v. State of U.P. &
another, (2006) 5 SCC 475 which reads as under:-

"We,therefore, direct that the administration/police authorities throughout the
country will see to it that if any boy or girl who is a major undergoes inter-caste
or inter-religious marriage with a woman or man who is a major, the couple is
not harassed by anyone nor subjected to threats or acts of violence, and anyone
who gives such threats or harasses or commits acts of violence, either himself or
at his instigation, is taken to task by instituting criminal proceedings by the
police against such persons and further stern action is taken against such
persons as provided by law."

5. With the aforesaid observations, petition stands disposed of.
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